(d) Thevoting power at IMF as well as amount of firancing & member country can obtain from

the IMF (V.e. its access limit) is based on its Quota.

The Group of Twenty (G-207 Leaders” Summit of April 2009 recommended completing the
Fourteenth General Quota Review (originally scheduled to be completed in 2013) by Jaruary 2017,
The G-20 Leaders' Summit of Septebmer 2009 called for & shift in guota share to dynamic emerging
markets and developing countries of at least 5% from over-represented countries to under-
represented countries using the current Quota formula as the basis to work from. These were

endarsed by the Internaticnal Monetary and Financial Committes (IMFC) of IMF in Octaber 2009.

The consequent work and discussions on realigning the Quota shares of member countries in

underway at the IMF.
Interast on outstanding arrear
2620, SHRIMANGALA KISAN : Will the Minister of FINANCE be pleased to state:

(8) the details of Government/autonomous arganizations where 60 per cent arrears of the Sixth

Central Pay Commigsion have not been paid till 31st March, 2010;

(b) the details of such organizations which have surrendered the budget allocated in this

regard;

(c) whether Government would compensate the employees by paying interest on their dues;

and
{d) if not, the reasone therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (&)
and (b) Disbursement of 60% arrears on account of implementation of Sixth Central Pay
Commission's recommendations is to be done by Individual Ministries/Departments. No data is

centrally maintained in this regard.
(c)and () There is no such proposal.
GST for Tobacco Product
2621, SHRI THOMAS SANGMA, Wil the Minister of FINANCE be pleased to state:

(a) whether the Good and Service Tax (GST) wil be implemented from next year on all

products and Government hag taken steps to bring tobacco products under the purview of the GST;
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(b) if so, which are these products, along with the details of the proposed rate;
(¢) whether itis a fact that tobaoco fall under the demerit goods/sinful goods; and

(d) if 20, the details thereof along with how much additional duties/cess are being proposed to

be levied over and above the GST7?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 8.5. PALANIMANICKAM) :
(a) and (b) Union Firance Minister in his Budget Speech for 2010-11 has stated that it will be hig
earnest endeavour to infroduce GET with effect from et April, 2071, There ig a broad understanding

between the Centre and States to bring tobaccao products under the purview of GST.
(c) Yes, Sir.
(d) Details have not been worked out.
Rsnegotiating of DTAA
2622. SHRIE.K. HARIPRAZAD = Will the Minigter of FINANCE be plegsed o state:

(a) whether India is in the process of renegotiating Double Taxation Avoidance Agreement
(DTAA) with many countries;

(b) if so, whether India has been pushing for removal of the existing confidentially clause
alongwith a fresh agreement of information and assistance in collection of information in the

agreements;

{c) whether many countries with whom India has DTAA have declined India's request for
exclusion of confidentiality clause ag it may viclate the current international normes under the

Crganisation of Economic Cooperation and Development (OECD) model convention; and
(d) ifso, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 8.5, PALANIMANICKAM) :
(a) Yes Sir.

(b) Yes, Sir.

(c) and (d) The resporse of various countriss to aur request for renegotiation of existing DTAAs

cannat be disclosed as these DTAAs are under renegotiation.
Group 'C' and 'D' employses

2623. SHRI GOVINDRAC WAMANRAO ADIK @ Will the Minister of FINANCE be pleased to state:
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